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NOTIFICATION

 No.F 10-3/2011/CT (Exi)/V (3).—In exercise of the"pou/ers coriferred l‘)y'Suby-section ¢)) and cllauses'v(d), (e,),'. '
(f), (g) and (h) of Sub-section (2) read with the-proviso to Sub-section (3) of Section 62 of Chhattisgarh Excise Act,
1915 (No. II of 1915), the State Government hereby, makes the followmg further amendments in the Chhamsgarh
Coumry Spmt Rules, 1995, namely — : o
| AM ENDMENTS '
"1.- - Inthe aforesard rules —

InRule7-A the word, group and figures “Rs. 2 SO (Rs Two & paise’ ﬁfty)” shall be substrtuted by the word,
group and ﬁgures “Rs 6. 00 (Rs. Slx)” e |

'2.‘ : Thxs 'amendment shall come mto f(_)rce wlth effect frem 1st April, 2011. § ‘.

. .
R

\ o I By order and in the name _of the Governor of Chhattrsgarh _
S A ‘ _ : VKRAI DeputySecretary'
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